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INTRODUCTION 

1. I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit the 
Report on their behalf, present this Ninth Report (10th Lok Sabha) on the 
Ministry of Urban Development-Reservations for and employment of 
Scheduled Castes and Scheduled Tribes in National Buildings Construction 
Corporation Limited. 

2. The Committee took evidence of the representatives of the Ministry 
of Urban Development and National Buildings Construction Corporation 
Limited on 1.1.1992 and 30.1.1992. The Committee wish to express their 
thanks to the officers of the Ministry of Urban Development and National 
Buildings Construction Corporatlbn Limited for placing before the Com-
mittee material and information the Committee wanted in connection with 
the examination of the subject. 

3. The Report was considered and adopted by the Committee on 
23.4.1992. 

4. A summary of conclusions I recommendations contained in the Report 
is appended (Appendix). 

NEW DELHI; 
AprilU, 1992 

Vai.rtJlcJla 4, 1914 (S) 

K. PRADHANI 
Chairwum, 

Commilter on the Welfan of 
Scheduled Castes tIIUI 

Scheduled Tribes. 



CHAPTER I 
REPRESENTATION IN THE BOARD OF DIREc,roRS 

A. OrganisatiofUli Set-up 

National Buildings Construction Corporation Ltd. (NBCC). a public 
sector company wholly owned by Government of India. was incorporated 
on 15 November. 1960 under the Companies Act. 1956. At present the 
Ministry of Urban Development is the administrative Ministry. 

1.2 The Corporation undertakes for execution various projects for 
Central and State ,Governments. Public Sector Organisations and Auto-
nomous Bodies. It has also executed overseas projects in Libya. Iraq, 
Sanaa. Maldives and Nepal. 

1.3 The Corporation at present has projects for execution throughout 
the country covering about 127 field units. For its home projects. the 
Corporation has grouped its field units into nine different zones for better 
functional and administrative control. 

1.-* The Corporate Office of National Buildings Construction Corpora-
tion Ltd. is located at New Delhi while the Zonal Offices are at Delhi. 
Bombay. Bangalore. Hyderabad. Calcutta. Patna. New Bombay. Gujarat 
and Chandigarh. 
B. Board of Directors 

1.5 The Memorandum of Articles of Association of the Company 
provides that there should not be less than 2 and more than 20 Directors in 
the Board of Directors. 

1.6 At 'Pe moment. there are seven Directors on the Board of Directors 
of National Buildings Construction Ltd. The Chairman-cum-Managing 
Director. Director (Home Project) and Director (Planning) are whole time 
Directors on the Board. while the remaining four by virtue: of their holding 
positions in various Ministries I Departments are part-time Official Direc-
tors. The Committee have been informed that none of these Directors on 
the Board belongs to Scheduled Castes and Scheduled Tribes. 

I .7 During the evidence. the Committee drew the attention of the 
representative of Ministry of Urban Development to the repeated recom-
mendation of the Committee for inclusion of one member from Scheduled 
Castes I Scheduled Tribes on the Board of Directors of Public Undertak-
ings to look after. inter-alia. the interests of Scheduled Castes and 
Scheduled Tribes. and desired to know the steps taken by the Government 
to implement the said recommendation of the Committee so far 
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as National Buildings Construction Corporation Ltd. was concerned. The 
representative of th\! Ministry stated as under:-

"We have either full-time Directors or part-time official Directors. 
For the moment, we are not having any non-official Directors. As 
far as the full-time functional Directors are concerned. they are 
selected by the PESB and it depends on the selection procedure 
and the availability of SC I ST candidates as to whether or not they 
can pick up SC I ST Directors. As far as the part-time official 
Directors are concerned. it depends on the position of the officers 
in the Ministry in a given point of time. If one of the officers 
dealing with the subject of NBCC in our Ministry happen to be 
SC I ST. then he will be on the Board. We are not following any 
procedure as far as non-official Directors are concerned." 

I.R When asked to explain whether there was any provision in the 
memorandum to include non-official Directors. the witness replied: 

"Yes. it is possible to bring SCs I STs in this but it has not been 
the policy so far. All kinds of pressure like whether they are 
experts or not come in. But under the memorandum. it is possible. 
out of the total number of 20." 

1.9 The Committee have been informed that Ministry of Urban 
Development does not suggest name of Scheduled Caste and Scheduled 
Tribe candidates specifically for inclusion on the Board. During the 
evidence. on a point of clarification. the Committee were apprised that 
non-official or part-time Directors were appointed by the Government on 
the basts of commercial. industrial and administrative experiences of the 
person and Scheduled Caste and· Scheduled Tribe persons with requisite 
experiences would definitely be appointed on the Board. 

1.10 The Committee regret to note that inspite of their repeated 
recommendations for inclusion of atleast one SC I ST Director in the Board 
of Directon of an the public undertakings, none of the Directon in the 
Board of Dineton of NBCC belongs to SC I ST. They also note that neither 
the Manlllement of NBCC nor the Government ever sugested the name of 
any SC I ST candidate for inclusion in the Board of Directors. The 
Committee find that at present there is no non-otnpal Director on the 
Board of NBCC. The Committee recommend that atlest one SC I ST 
·penon. oIIkial or non-omclal. should invariably be appointed as Director 
on the Board of Directors of NBCC to look after intt!r alia q.e interests of 
Scheduled Castes and Scheduled Tribes. 



CHAPTER 0 
ORGANISATIONAL MA TIERS 

A. LiIIison OffICer tIIId SC I ST CeU in ,~ Ministry 

2.1 No liaison officer has been appointed in the Ministry of Urban 
Development to ensure due compliance with the reservation orders. All 
cases pertaining to the National Buildings Construction Corporation Ltd., 
are attended to in PS Desk in the Ministry of Urban Development under 
the control of a part time Deputy Secretary and part time Joint Secretary. 
However, a separate cell in the Ministry moniton the implementation of 
Government orders regarding reservation in services for SCS I STs through 
periodical reports received in prescribed from the National Buildings 
Construction Corporation such as annual returns for inspection of rosters 
by the Liaison Officers of NBGC; quarterly return regarding measures 
undertaken for the welfare of SCS I STs and weekly I fortnightly report on 
special recruitment drive to make up the backlog in reserved vacancies for 
SCs I STs. At present Director (Administration and Coordination) is in-
charge of SCs I STs Cell in the Ministry. 

2.2 Para 15.1 of DOP Brochure providp that in each Ministry I 
Department I Attached and subordinate offices, the Deputy Secretary in 
charge of administration (or another officer at least of the rank of Deputy 
Secretary designated for the purpose) will act as a Liaison Officer in 
respect of matters relating to the representation of Scheduled Cutes and 
Scheduled Tribes in all establishments and services under the administra-
tive control of the Ministry I Department with a view to ensuring proper 
implementation of the reservation orden. 

2.3 In p'ra 15.2 of the Brochure it has been stated that the Ministries I 
Departments should set up a cell within the Ministry I Department under 
the control of the Liaison Officer to mainly assist the Liaison Offic:er to 
dischar.e his duties effectively. 

2.4 During evidence the representative of the Ministry stated that the 
Special Cell in the Ministry was also looking after the Scheduled Castel I 
Scheduled Tribes, reservations in NBCC and other undertakinp under the 
administrative control of the Ministry. 

2.5 When asked whether the Liaison Officer (Deputy Secretary or 
Director in-c:harge of the Coordination Section) who is responsible for 
looking after the reservations has ever visited National Buildings Construc-
tion Company Limited with a view to inspect the rosters and other 
documents relating to implementation of reservation orden, it wu 
informed that the ilhplementation of reservation orders was watched on 

3 
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the basis of periodical reports from National Buildings Construction 
Corporation Limited. 

l.6 The Committee note that the Diredot' (Administratioa and Coordiaa-
doD) wllo Is inoc ..... 01 the SC / ST Cell and Is also responsible lor IookIIil 
..... die reservation has never vtslted NBCC ofIIces with a view to inspect 
...... and other documents relatinl to Implementation to reservation 
orden. The Committee recommead tbat the Director (Administration and 
Coordination) who Is looking after the .-..ervatlon work should regularly 
villi oIIkes 01 NBCC and periodically cbeck the rosters to ensure strict 
eo.pIlance 01 reservation orders. }'urther SC / ST ceU may be put under 
tile c ...... e of one OfIicer exclusively lor the purpose to look after properly 
to the functioninl 01 the Cell. . 

B. Liaison Officer and SC/ST Cell in NBCC 

2.7 It has been stated that the Liaison Officer is located at Head Office 
only and no Liaison Officer has been appointed in the Zonal Offices of 
National Buildings Construction Corporation Limited. The Chief Manager 
(Personnel) who had all along been functioning as Liaison Officer was very 
well conversant with reservation orders. Consequent upon his voluntary 
retirement last year. Director (Projects) is looking after all these functions 
for the time being. 

2.8 Besides the other functions. the Liaison Officer conduct annual 
inspection of rosters maintained in the Corporation with a view to ensure 
proper implementation of reservation orders, examines and submits the 
proposals for dereservation of reserved vacancies before they are referred 
to competent authority for approval. He is responsible for looking in to all 
the grievances of Scheduled Castes/Scheduled Tribes and prompt disposal 
thereof. He also holds periodical meetings with Akhil Bharatiya Anusuchit 
Jati Janjati Parishad. whenever they ask for meetings. and each time the 
minutes are recorded. However, the Parishad has not asked for any 
meeting for the last ohe year. Besides. individual employees are also 
welcome to represent their cases. 

2.9 SC/ST Cell has been set up in the Corporation w.e.f. 16.4.1983. The 
Cell consists of one Group B Officer of Scheduled Caste Community and 
two Office Assistants. 

The Cell is functioning under the overall charge of Manager (Personnel) 
(pre-revised scale of pay of Rs. 1500-2000) and Office Superintendent. 

The main functions of the Cell is to ensure due add strict compliance of 
the instructions issued by the Government of India from time to time in 
the matters of reservation of vacancies for Scheduled Castes/Scheduled 
Tribes and settlement of grievances. if any. from the employees to ensure 
that no injustice is done to Scheduled Caste/Scheduled Tribe employees. 
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ROSkrs 

Ott 28th and 29th November 1985, office of the Commissioner for SCI 
ST conducted an on-the-spot investigation and inspected the I'OIten, 
regiMen and other records maintained by National Buiklinp Constructioa 
Cotporation Limited in connection with the implementation of reservatioa 
orden aad various other safeSuards provided for ScbeduIed Catesl 
Scheduled Tribes in the services and posts, in the orpDisation. 

The office of the Commissioner observed that Rosten for Direct 
Recruitment and Promotions were maintained by the Corporatioa Iiac:e 
February. 1971 but the emting grouping of the posts for the purpoIC of 
the maintenance of rosters had to be reviewed in terms of the Government 
instructions. As such fresh grouping in the case of direct recruitment had 
to be done and also separate rosters in the case of promotion posts were to 
be maintained post-wise. 

2.11 N8CC in their reply have stated that the existins groups of posts 
for the purpose of maintenance of rosters has already been reviewed in 
terms of Government instructions and fresh grouping 'have been made and 
rosters based on such regrouping have been started from 1.1.86. 

2.12 When the Committee asked whether the Corporatioa followed the 
regional reservation quota at the time of recruitment through n;sional 
employment exchanaes, it was submitted: 

"We follow the 40 points lOIter obtainina for corporate recruit-
ment by Public Sector Undertakina like National 8ui1dinp Con-
ItrUction Company Limited, in Delhi." 

2.13 When the Committee pointed out that. as per Government 
instructions, recruitment for Group 'C' or '0' posts should be made 
on regional/local basis foUowing the prescribed percentage of reservation 
of that State or region, the witness c1arified:-

"Sir. our corporate office is here in Delhi. We have gor reJional 
offices at different places which are there only for the purpoee of 
completion of a particular project. Moreover we do DOt recruit 
people loc:aIIy whenever a project is COIIIIIIiIIiooe, but we InaIfer 
employees from other places. Only to the extent required, we do 
local recruitment. All the recruitment is controlled by the Central 
Office in Delhi." 

He further submitted: 
"Depending on the load of work, we -transfer employees from one 
project to another. In areas like North East, we do recruitment at 
the local level. We take people from there." 

When the Committee specifically asked whether the Corporation •• 
following the local percentage of rescrvation for Schedule Cates and 
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Scheduled Tribes while appointing the persons to Group 'C' and Group 
'0' category of posts the witness replied: 

"We are not following it." 

1.14 The Committee DOte that COIIIequeat upon tile voluatary ~ 
01 Chief M ....... (PenoaaeI) from abe Had 0IIIce, tile Dlnctor (ProJeda) 
In NBCC is temporarily I'uDc:tIoaIa& .. ........ 0IIIcer In abe Corporate 
0IIIce and DO llalIon ofIIcer hu beea appointed nor SC 1ST Cell .... been 
let up at the r.oaaI ofIIcer probably OR the around' that the ncruItmeat and 
promotion or NBCC Is ceatraUsed. SIBce one 01 the luactloas 01 the Liaison 
0IIIcer ISC 1ST C. Is to look Into the pieYaaces 01 SC 1ST employees and 
their prompt d ........ , the C .......... desire that IOIIIe IeIIlor oIIken In the 
zoaal oftIces may be appointed to IaDCtIoa .. LiaIson 0IIIcers and they may 
be provided wItb one or two ......... to belp them In the discharge 01 their 
duties. The oftIeers 10 .ppoiDted/ ......... ted may liven due training on 
reaervatlon rules 10 .. to eaabIe them to ot.rve reaervation orders, as per 
Govenment cUnctives. 

1.IS The CommIttee DOte wItII IIIII"pI'IR that NBCC provide 161n% 
reserv.tIoa for SCI and 7¥J% for ST, for recruitment in aI' groups of ita 
IeI"YIces and maintain 40 palDt roIter. No recruitment even for groups C 
and Dis ..... OR reaIoaaI ...... nor rep.naI percentage on reserv.tlon Is 
provided for tbeIe ...... The COIIUIIIttee recollUlH!lld that, evea If the 
rec:J'llla-t for If08P C ..... D pollS is centraUsed, such recruitment for 
IJ'OUp C ..... D pollS sbouId be ..... from different regions followtna 100 
palDt roIter .. provided In the raerv.tlon rules. 

C. Complllinb / Grie"IUIC~S 
2.16 The Committee have been informed that a Central Grievances 

Committee under the Chairmanship of Group General Manager and 
Senior Officen (including one Scheduled Caste and Schedule Tribes 
representative) attends to the grievances of all the employees including 
Scheduled Caste & Scheduled Tribe employees. The grievances of SCs/STs 
are also being looked into by SC/ST Cell attached to Penonnel Division. 
During the last three yean the grievances cell has received 7 complaints 
from Scheduled Caste/Scheduled Tribe Employees. 

Regarding recording of the complaints of SC/ST Employees, if has been 
informed that: 

"No separate records are maintained in respect of the Grie-
vances received hy the Penonnel Division which are dealt with in 
the respective penonal files." 

As regards the nature of the complaints. it was stated as under: 
i) Regularisation of period of absence as Extra Ordinary Leave on 

Medical Grounds. 

ii) Revocation of revenion orden. 
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iii) Transfer to Delhi ,rom out statIOn 
iv) c.try forward of gratuity. leave etc. on joining from aaotber 

orpniaation. 

v) Supersession/Promoti~'!1 to the higher post. 
vi) Crossing of Efficiency Bar. 

It has been stated that aU the complaints were looked into aDd dispoIed 
off within 2 to 4 months on an average. 

1.17 1'1Ir Coauaitlft fIDeI that • Cellini GrieQac::e CCMDmiUee, .,....... 
....... oftIc:en (iDduclina one SC/ST lip 1Idtft) ..... Groap GaenI 
~ • Ita ChIIIrmaD, look lato the ...... crl d the "0"'-
iIIchIdIII& ScWaIed C ........ Schechded TrIbK ....... Ie, ..... sea 
.... ST • .-e ...., ...... looked ... to by SC/ST C •• u.cbed to Penaael 
.,...... However, DO ..... tr recordI 8ft ....... taiDed ill ,..... fII 
.... 1' __ crl SC/ST employees l'eCIeI"ed Ia PenoaaeI Diva.. ....... 
........ 8ft deIIIt wltII ID the i¥ip«dn ....... fUel ud III, a..t fII 
........ 1 to 4 DIOD~ The c-Jttee were lDformed tIW oaIy 7 (a ., ' I 'a 

rr.. SC 1ST empIoJees bad .... l'eClel\'ed ill tile GrievlIDCB Cell d .... die 
I.a J yan. The C ...... I'd aD hapreaioa tbal all the campi ..... rro. 
SCl/ST, 8ft DOt beIDa taken DOle 01 for proper IUId speed, ..... .... 
.............. that • separate pieVaDU repter ahowiaa the ....... fII die 
......... _ fII SC 1ST employes tcJtether with thdr d..... ......... lie 
mphtailled. Thry ... ___ that pubUdty be liVeD about tItiI __ ,. 
mad amoapt SC/ST employees throuP tbetr AIIodatloll. 

1851 LS-S 
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RESERVATIONS IN SERVICES 

A. PraiMtrIitIl Dildva 
3.1 It .... beeD stated tbat the tint Presidential I>irectives rcpnIiDs 

reservatioas for ScbeduIcd Castes and Scheduled Tribes in pom/aenicea 
UDder the Public Eaterpriles was issued by the BPE on 18th SeplelDber, 
1969 follOwed by aDotber Directive issued on 19th December. 1970 to 
National BuiJdinp Constrw:lion Corporation Limited. The Corporation 
started implemcDtiDa raervation orden in the serYic:a of Natiooal 
BuiIdiDp Coastruc:tion Corporation Ltd. from 1.2.1971. 

Duriq the evidence, when asked as to why the Corporation did DOt 
!dart impIemeDtina the reservation orden immediately after the iliac of 
the Direc:tiw by BPE on 18.9.1969, the representative of the Ministry 
submitted: 

.. J.. far as BPE is concerned, we are not able to lay our baDds 
on the tint Directive which was issued in 1969." 

When asked, whether any order Rlardinl reservation policy ..... been 
iIaued by tbe MiDistry to National Buildinp Construction Corporation 
Limited since 1964, the year when the cen had started functiouin& in the 
Ministry. the witDell replied: 

..... Records as available, indicate that from 1969-10, BPE 
orden were isaaed and those are being followed .... Wbetbu there 
was anything iIaued before 1969) unfertunately we have DOt beeo 
able to fiDeI those olel fiIea." 

3,2 Sublequendy the Ministry informed the Committee lhat -.pte of 
thoroush seardi it had not been poaible to trace any file of tbe MiDiItry of 
Urban Development regarding directives with regard to I"CICrvation in 
service of Public Sector UndertakiDp issued by BPE between 1964 and 
1969. However, the maUer relating to inclusion of SIlitabie provision 1rith 
regard to complyiDJ by National Buildinp Construction Corporation of the 
instructioDS issued by Govemmeot regarding reservation of posts tor 
candidates belooainl to Scheduled Castes and Sc:heduIed Tribes was 
considered by the Board of Directors of National BuikliDp Coastruction 
Corporation duriq the meeting beld 0031.12.1970 and the Board lICIopted 
the following Resolution:-

"Instructions issued by the Government of India rePfdiD& raer-
v.lion of posts for candidates belonsina to SdIcduIed Castes and 
Sc:bcduled Tribal from time to time shall be complied with." 

8 
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B. ,..".,. of RaetwJion 

3.3. 'DIe ....... of reaervatioa iD eerviceI ia ,..., of ScbecIuIed 
. c..... ... Sc:heduIed Tribes in direct nauibaeat aad ......,.,. Iiace '. Fe...,. 1971 is stated to be .. UDder: 

sea ST. 
a) Direct Recruitmeat 1~% 7Yz% 
b) ~ 15'" 7~'" 

It bas beea stated tbat the recruitment and promotioa is ceatnIiIed iD 
the Ceatal 0fIice iD Delhi even tbouP NatioDaI Buikliap ec-truction 
Corporatioa' ... ZoaaI Offices at Delhi, Bombay, Bapbe. Hyderabad, 
Calcutta. Pallia. New Bombay, Gujant aad Cblnctiprb. 
C. R«:nIiIIIteftI 

SIII/f~ 

3.4 Tbe Staff streqth of National 8ui1c1inp Construction Corpontion 
Ltd ...... 1.1.1992 is .. under: 

c....., Tor..I No. of No.oI~ ""01 
01 .... employeel 

SC Sf SC Sf 

an,., A 639 66 , 10.32 0.78 
GIOIIp B 457 71 6 15.53 O.f3 
(]ru.p C 728 147 13 20.19 1.71 
GIOIIp D 649 92 , 14.00 0.76 

2473 376 29 15.17 1.17 

11Ie pera:ntage of shortfall, in the vaamcies raervod for Sc:beduIed 
c.acs And Scboduled Tribes in various pou,. of polIS ... on 1.1.1992 is 
.. UDder. 

A 
B 
C 
D 

~ of SIIort-

SCI 
6.34 
1.13 . 
2.66 

flllb 
sf. 

6.n 
6.57 
3.72 
6.74 

1.49 6.01 

11Ie .... reuon for shortfall iD employment of Scboduled c.aa and 
SdIodaIed Tribes iD aImoIt all cateJOrica of polIS is ...... to be the __ 
availability of suitable Scbodulecl c.aa and SdIeduIod TdJeI A .... 9 
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3.5 ne Office of the Commissioner for Scheduled Castesl ScbeduIed 
Tribel ill dIeir report (AapIt, 1986) 011 implementation of reservation 
policy ill ~ .. recommend for makiDs Special efforts to induct more 
SC/ST c:ucficletel, puticu1uty the ST and if necessary special scheme to 
be tIOIUd out to iDdud ST as Trainees at different .levels, for their 
lel'aJeNetioa· in due course. 
~ 

3.6 TIle total Dumber of persons recruited from 1.2.1971 to 31.12.1991 
to tbe ImIat nma of Group 'A' (carrying the scale of pay of Rs. 2200-
4000) IDd Group 'B', 'C' and 'D' posts and the PositioD of Scbeduled 
CuteI mel smeduIcd Tribes among them on 31.12.1991 is as under:-

sc ST 

sea STs 

'A' S87 104 11 17*, 1.8 

B, C a Q '25~2 310 24 12.14 0.94 

• (TIIia iDdudea 718 per.- rqutamod from nvE. Their documeDtation wort for decidia& 
SCfST stan. Will DOt doec at that time). 
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1be number of YKaacica carried forward in cadi Groap 01 poats 011 the 
date of IallQChiD11pCCiaI rec::ruitmeat drive, i.e. 1.6.1989 iI...-.ed to be • 
uader:-

No. 01-
mniId ........... 

GnIup Ie ST 

A 29 19 
B I I 
C 15 21 
D 1 I 

46 49 

~ a result of special recruitment drives undcrtakea by NBCC durins 
1989 to 1991, the following reserved yacaacies for Sc:becIuIed Castesl 
Scheduled Tribes in various Groups had been fined up upto 31.12.1991: 

A 
B 
C 
D 

• RClularised from work Cllablilllmcal. 

No. CJl ....- jaiMd 

Ie 

14 

ST 

8 

It has been stated that a number of Special Rec:ruitmeab to fill up 
vacancies reserved for Scheduled Castes and Scheduled Tribes • A' and 'C' 
in groups oJ posts had been undertaken by Natiooal BuM .... ConstJ:U(:tion 
Corpoution Limited from April 1989 to JaD. 1991. 'I1Ie .-.... reprdiDa 
number of reserved VIIG6I1c:ies advertised and ScbeduIed Ldle aad 
Scheduled Tribe candidates joined as a result of such efIorb is IIIIIIIIWiIed 
as under:-

S.N. Tunc of Rclcuc CJl 
Advcnilcmcnt. 

I. 4/89 

2. 5119 

3. 6189 
4. 4/90 

s. ./19 

6. 9/19 
7. 10/89 

No. CJl vKlllKia 
IMheniIed 

SC ST 

4 7 
4 5 

2 
6 3 
I 
I 

12 • 

No. of pa.-
jaiMd 

sc ST 

4 I 
4 2 
1 2 

23 
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S.N. Time of I Release of No. of vllCllnc:ics No. of pcnons 
Advenisemenb advenisc:d joined 

SC ST SC ST 

8. 11189 6 S 
9. 2/90 2 2 

10. 3/90 I 3 I 
11. 4/90 I3 9 I 
12. 5/90 7 '7 3 
13. 6/90 2 2 
14. 9/90 6 5 
15. 11/91 2 10 3 

-------.----
61! 7tJ 41 9 

3.9 In regard to filling up of backlog vacancies reserved for Scheduled 
Castes and Scheduled Tribes. it has heen stated that strenuous efforts are 
being made to recruit Scheduled Caste and Scheduled Tribe candidates for 
North-Eastern Region and inviting nominations from Employment 
Exchanges and Scheduled Caste and Scheduled Tribe Associations. 

The Corporation is also stated to have made special. recruitments at its 
zonal offic::es i.e. Bangalore, Bombay, Calcutta etc. to fill up vac:ancics 
reserved for Scheduled Castes and Scheduled Tribes in Group ·C.· As a 
result of this recruitment drive. 2 Scheduled Castes and 3 Scheduled Tribes 
have been appointed through its Guwahati Zonal Office. One Scheduled 
Tribe and one Scheduled Caste candidates were selected for the post of 
Graduate Engineers in Sept. 1991 from Jammu & Kashmir Employment 
Directorate at Sri nagar and recently Guwahati Office ha .. been authorised 
to recruit Graduate Engineer (Elect.) locally through Employment 
Exchange specially for Scheduled Tribe candidates. 

3.10 The position in regard to hack log vacancies under direct recruit-
ment as on 31. 12. 1991 is stated to be as under :--
------------------------------------

Group 

A 
8 
(" 

D 

------------_. ------------

sc 
I~ 

2 
17 

J4 

ST 

K 
I 

25 
2 

36 

3.11 The Committee note that BPE i.'iSued it.. first directives rqardiag 
reservation in posts/services for SCs/STs on 18.9.1969 wheras NBCC 
Board decided to comply with the instructioas or the (;ovenmmt at its 
meeting on 31.12.1970 and started implementation or the reservation orden 
from 1.2.1971. Thus the Ministry or lJrban ~velopmeDt IUId not ensured 
the implementation 01 reservation orders in NBCC promptly. 

3.12 The Committee find from the stair strrqth 01 NBCC II!i on 1.1.92 
that theft is a shortfall in reservation lor SCs/STs in almost aU categories 
01 posts viz. in (;roup • A' 6.34% lor SCs and 6.27% for STs. in (;roup '8' 
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1.13% for SCs and 6.57% for ST., in Gro .. 'C' 5.72% for S1's and in 
Groap 'D' 2.66% for SCs and 6.74% for STs. It aIJo appean that the 
Ihortfall has been c:akuIated following their I"Kruilmenl pt'reen~ which 
may not give a correct picture of shortfall ali the shortfall has to bt> obtained 
or calculated from the rcJ5ter poi.b filled up by recruitment 85 weU 85 by 
promotion. In the opBIioa u( tIw Committee shortfall position 01 staff 
strength in NBCC needs reviPw / ",vision and the)' would lib the Corpora· 
lion to tak,. suitahle • ."... in Ihili direction in coasultatiaa with the 
Department of Personnel and Training/National. Commis!;ion for Scheduled 
Ca. .. te!> and Scheduled Tribes. 

3.13 Non-availability of SCi and STs which hIlS been advanced a.~ the 
reasons for shortfaU in .. I ~ categories of !len-iees in NBCC is not 
eoovincing as will hE seen from tbe resulb of spK"ial recruitment drives 
undertakeR during 1989 to 1991 when lIS may as 41 SCs candidates could bt> 
selected aRainst the vacancieri of 68. The Committee, recommend that in 
order to wipt' out the ellistillK shortfall in all categorin of posb especially of 
S1's within a stipulated period, NBCC should immediately resort to further 
special recruitment drives through ib regional omen. They also desire' 
implementation of the suaestioo made by the Commissioner for SCs and 
STs to work out specia.l sc:hemes to induct STs 118 trainees at dift'erent levels 
for their regularisalion in due course. The Commillee would like to bt> 
apprised of the steps taken to wipe out the sbortfall for ~,.s in the services 
of NBlT within sill _tIL ... 

D. i)"rl',H'rVlJ(/o1I of Vacancit's 

3.14 Ban 011 Jcreservatloll of vacancies came into effect from 1.4.XY 1/1 

re<;pect of all direct recruitment to he made 10 fill up vacancies In Group 
'A' 'B' 'C' and 'D' vide Department of Personnel lind Trllining O.M No. 
_~lI:Il2/MRH-Estt lSCT), dated 25.4. 198\). The order clarified that thl!. han 
would apply not only to vacancies which would arise after 1.4 1989 but also 
to the vacancies reserved for Schedu1ed Caste and Scheduled Trihe 
communitic!> (If earlier years which have not yet been filled up by other 
community candidates whether such vacanclt.',s have heen derescrved or 
not. 

3.15 The proposal for ex-post-facto approval of dcrcscrvatlOn of vacan-
",;es reserved for Scheduled Caste and Scheduled Tribe dunng the yea I 
1988 and ]989 were placed before the Board of Director!> 01 National 
Buildings Construction Corporation at thelT 245th meeting held on 
29.12_89 arid 247th meeting held on 2J.b.1990 respectively. 

During the course of evidence, the Committee pomted out thaI 
Govcrnment Orders rcgardina ban of dereservation came into effect from 
1.4.1989. As such aa:ordance of the approval for derewcrvatKm of 
vacancies by the Board on 29.12.1989 and 21.6.1990 appeared 10 be 
irrcgular. 

3.16 In a post-evidencz reply the posItion regarding the vacancies 
dereIerved duriDl die yar 1M and 1989 and the a-post facto 4pe .. 
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to which bad been accorded by Board of Directors at its 24Sth &: 247tb 
meeting was given: 

SI. 
No. 

Cateaory or POIIJ 

24S1h Meetilll 
1. Deputy Project Manaacr (System) 
2. Alliltanl Enpneer/tMnaFmenl Trainee 
J. Assistaol En,ineer/Maoalemenl Trainee 
4. Aaiscanl Enpneer/ManaFmenl Trainee 
S. Auiswlt Eaaineer/ManaFmenl Trainee 

6. AIIislaol EqiDeer/Manqetnenl Trainee 
7. Allillaat EnJinccr/Maoqemenl Trainee 
8. Allillaat Eapleer/Manaaetnent Trunee 
9. AIaiIIaaI EnpMer/Manaaement Traance 

10. Struc:tural Eapneer 
II. C1Iief £ntineer (Eleclricar I: Mec:tt.) 
12. Office Alliltanl Gr. III (G) 
IJ. Graduate Eapaeer (Civil) 

14. Graduate EnJineer (Civil) 
IS. G....suale Enpneer (Civil) 
16. OITl« AlUslanl Grade 1 (Hindi) 
17. p_ 

247th Mcclinl 
IR. Depuly Maulcr (Fmance) 
III. Auistanl Manaler (Finance) 
20. Superintendent (Accounb) Gr. 
21 Accuunb Officer 
2:? Chid Pro,cC1 Manaler (E&M) 

Dale oa wIIidItoftcr 
of~ --

29.09.81 

Between lB.J.1IIl 
10 216.10.88 

OJ.08 .• 
11.12.87 
29.01.. 

Between 14.10.l1li 
to 216. 10.88 

13.10.l1li 
26118.l1li 

0'J.02.149 
08.03.149 
20.04119 
20.04.149 
26.04.89 

It has been explained that in respect of posts at SI. Nos. I to 19 of the 
previous paragraph. the offer of appointment was issued before 31.03.1989. 
With regard to remaining three posts. the order of Depn. of Personnel & 
Training dated 25.4.1989 indicated that the han on dereservation would 
apply to vacancies which had not heen filled hy other community 
candidates. Sin<-"e the order of OPT was dated 25:4.1989. and was actually 
received in the National Buildings Construction Corporation through 
Bureau of Public Enterprises on 23.5.1989 and the Ministry of Urhan 
Development on 24.5.1989. these posts were actually filled before the date 
of receipt hy the Corpor-.llion of the orders banning dereservation. 
Therefore. it would be observed that sanction for dereservation a<-"Corded 
wall in respect of postll which had actually heen filled before the orders 
dated 25.4. I~X~ had been received in the National Buildings Construction 
Corporation. Since these. descrvations have neen done as per orders. no 
review hy the Board of Dircc:tur~ was called for. 

l.17 Taw ('ommittee ........... M Iftkinl of ex·PD5l-factQ a,amwal for 
,_, ..... fill' .... 5 y ................ ely _19.12.1_ "'11.'.1'" 
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from NBCC Board of DinctGn ..... ill accw 0 e .... die an 6'edifts 
which provide dud Ware .., ...... ted .. ~ ................ .. 
by • .-rill caMhlete, the ...... 4# ..... eI die -.. eI ...... .. 
Group 'A' ad '8' ............ eI die M .",1Jre$r k er..,"C 0 

aud 'D' posts IhouId be oil« f cd,..-.e, IIeIift die • , 01 NIICC .. 
foiSow the llO"el'Dlllmt ....... ill npnI ....... , ..... ., ftC _ .. 

scrupulously in future. 
3.18 The COIIImiaee ,..... Mk t:.t dar ... _ ........... ,... .... 

forc:e with etfect I'nNa 1.4.1" •• ".eva-, ~ aftIn ., ... PI" , III 
reSpect oIlhrft pam, i.e ........... ....., .... ben » .. n. wen ...... 
on 20 lind U April. 1989. -nr C "_ ~. ~ .. a. .......... 
the explination that the ~ til die dKiIiaa ..... ~ die ~ lila ,...,.. 
of tbf'Se three vacaDCits, wIIidI Wa"e IIIed .... 1.4.'" ..a ~ 1M 
receipt 01 the orden w_ .. ~ ,.. MIl tMy ~ die ~ .. ""'"' 
the decision atrah. 

E. Promotioru 

3.19 The number of per... JIIUIII'*d duriItt IM-87 10 1991 ill GfOIIPI 
'A', 'B', 'C' and 'D' the ScbcdIded Calla IIId Sc:IIect.Ied Tnt. ..... 
them are as under-

-------
Year of Prnod Group TObt 5C ST ""'.of 
DP(" <ow:rc-d S(: Sf 
----- .-------
I~ 9189 A 112 Il I~ as 121 

H lOB 19 .~ 190 30 
(' 19 18 ~ 2022 ~62 

D Ie. 2 12.5 
.. ----.. -

lIfT ~~ 9 1112 31. 
-----. .----.. 

I Y'/I I 119(' A 67 " 1194 
8 74 11 2 11122 2M 
C ".. J1 20.31 
0 ~I J 19m 

12ft 17 :: 1605 n. 
.. -. -- -.-.- - .. ---... ~ . 

I''ll A IW \1194 

R r.7 h J 11l1li 1.49 
( J' ::! 14119 4.2111 
() n".. 

.. _------- - . 

:!Ill ~; 3 II ,., I <,(, 

The rl'a\OIl' (or ~hortfall~ In promollon III Scheduled Ca~cs iAnd 
Sch('duled Trlbc!'. have been "Ialed 10 be due CU nun-av"ilabd"y of 
adc4uate number of eligible ~hcdulcd ("il!ole and Scheduled Tribe emp&oy· 
ec~ In various catcgoriC!> of posts. 
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3.20 When asked about the steps taken by National Buildings Construc-
tion Corporation Ltd., to imprc)ve the percentage of Scheduled Castes and 
Scheduled Tribes in various categories of posts, it bas been stated that 
every effort was being made to fill up the reserved points from the eligible 
Scheduled Castes and Scheduled Tribes Employees, if necessary by 
relaxing the standards. In the case of Scheduled Castes and Scheduled 
Tribes candidates, the zone of consideration is also being extended upto 
five times the number of vacancies. 

Further it hal been informed that separate rosters have been maintained 
for each catelory in C3.'IC of promotion. 

3.21 When asked about the exact nature of concessions given to 
Scheduled Caste and Scheduled Tribe candidates. the Committee were 
informed: 

"So far as the concessions given to Sf'1 ST candidates in the matter 
of promotion is concerned they are c(msidcred a~lIinst the reserved 
posts even with lesser qualifying marks as compared to qualifying 
mark.s prescribed for general caudidates. h)T Groups 'B' and' A' 
posts. the general candidates arc considered ~ times the numher of 
vacancies wht:n:as the S(,/ST candidate!> art· considered :'i time!. the 
number of vacancies." 

3.22 DurinS evidence when the Committee desired to know whether the 
qualifying marks were reduced for Scheduled Caste and Scheduled Trihe 
candidates, at the time of promotion, the witnl!ss clarified: 

"We have various p.lramctcrs. When we draw the panel, if WI.: 

are having tile other people in the general category getting. say. 70 
marks or if the lowest cut off ii, !oay. 65 marks. here we arc going 
hy about to marks less." 

3.23 The Committee have heen informed ~hat prior to' l~XR eligible 
employees were considered for promotion as' per the eligibility periods 
prescribed in the NatIOnal Buildin~s Constructioll Corporation Recruitment 
Rules by duly constituted Departmental Promotion Committees. Promo-
tion in respect of post:; in Group 'C' and 'D' was on the hasis of seniority-
cum-fitness suhject to fl!jection of the unfit. Promotion in respect of Group 
'A' and 'B' posts was on the basis of merit-cum-seniority. 

It was further submitted that : 

"In August, 1988. the Corporatiun introduced an objet:tive and 
realistic promotion policy in which instead ~lf relying entirdy on 
the Annual Confidential Reports, the assessmttnt oi the candidates 
is done by the DPe alloting marks on the basi:. of qualifications, 
experienc:e, performance, potential and team spirit etc." 

3,14 The COIIUIIIu. ftad from the statement of promotions liveD duriD& 
tile year 1989 10 1991 that in 1989 SC employees in aU calepries exceptiDl 
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in (;roup '0' got promotion lIS per their prescribed percen~ or ~; 
during 1990 percentaKe 01 SC employees got promotion in Group A auar 
down to 1l.94% and during 1991 SC employees Kot promotioa less tMa 
their prescribed percentage i.e. 10.94 ror Group 'A', 8.96 ror Group '8' 
and 13.64 ror Group '0'. As reprd.o; promotion of Sl's in aU catepria aad 
during all these yean the POSitioll is far rrom satisfactory. DurinK • ., iD 
Group '0', in Groups 'A', 'CO and '0' during 1990; and in {;roaps 'A' aad 
'0' in 1991 no ST employees could be promoted. The Commitlft ..... abal 
imillediak steps should M taken to promote required number 01 SCs aad 
STs in dift'erenl categories 01 posts in NBCC, Ir required by giviDK further 
maxatioll5 or by resorting to direct recruitment wherf'Ver pennislible. 



CIIAP'I'EIt IV 

PROCEDURAL MATTERS 

A. R~ Procedun 

4.1 The Corporation has been recnaitiaa staff on its regular 
establishment through 

(i) Direct Recruitment 

(ii) Repalarisation of employees from Nominal muster Roll/Casual/ 
Work Establishment. 

The direct recruitment is resorted to the posts which are not to be filled 
by promotion. In such cases, the posts are advertised in the leading 
newspapen in the country. Besides. vacancies are also notified in the local 
Employment Exchange. Central Employment Exchange, Ex-Servicemen 
Cell and rec::opised Scheduled Caste and Scheduled Tribe Associations. as 
per the approved list. Copies. of the advertisements are also sent to All 
India Radio. On scrutiny of the applications. the eligible candidates are 
called for interview. In all the recruitment committee. a SC/ST representa-
tive is associated. 

4.2 In punuance to a settlement reached with recognised unions. the 
Corporation has been regularising the persons employed on Nominal 
Muster Roll and on casual basis with 8 ~an of experience as also persons 
working in Work Establishment on the basis of trade tests wherever 
required. followed by interview. 

4.3 When asked during the evidence if the Corporation undertook any 
campus recruitment. the witness submitted : 

"We are taking fresh engineerina candid8tes as management 
trainees. We do campus recruitment whicb case we ~re taking 
them from the institute. We give them training in our company 
which will suit them to orient themselves to our method of working 
for a period of three months. So, they are exposed to different 
types of work in our company for 12 weeks. Initially. we have a 
faculty to take care of their trainin& and then they are put on the 
job. For higher posts, we have to have some eltperience but we are 
givina them relaxation and try to take them by lesser qualification. 
We are also doing the same in podiap. We. are trying to 
accommodate them. If they belOOl to a particular arep. they will 
not like to 10 to far-flunK areas. So, we tty to.,.,..,......tate them 
depending upon the exigencies of wort." 
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According to the m.terial supplied to the Committee, the last campus 
recuitment for Manasement Tninees was made in February/ AUlUSt. 1991. 

4.4 As per the DepartmeDt of Personnel instructions if any of the 
vacancies reserved for Scheduled Castes/Scheduled Tribes is DOC filled by a 
candidate of respective category sponsored by the Employment Exch_ge. 
specific reason for that should be communicated to the Employment 
Exchange. From the reply furnished. it is found that National Buildings 
Construction Corporation Ltd.. has not been communicating the reasons 
for rejection of SC/ST candidates to the Employme'nt Exchanges. 

4.5 The Committee in their yarious reports have recommended from 
time to time that the specific reasons for rejection of SC/ST candidates 
sponsored by the Employment Exchange should be communicated to the 
concerned Exchanges as per Government directions on the subject so as to 
enable them to sponsor in subsequent recruitment right type of candidates 
from these communities. 

4.6 When enquired about the reasons for not communicating to the 
Employment Exchanges the reasons for rejection of SC/ST candidates 
sponsored by the Employment Exchange. it was submitted: 

"We are informing Employment Exchanges only the reasons 
Itke unsuitability for the job as decided by the Interview Commit-
tee. Funher break up of performance record.. is not being 
communicated for reasons of confidentiality." 

In regard to filling up of reserved vacancies through Employmenl 
Exchange. il has been provided in the BPE Brochure that it is necessary 
that the concessions in regard to age-limit. qualifications or experience 
admissible to the Scheduled Castes and Scheduled Tribes candidates should 
be clearly stipulated in the requisition to the Exmployment Exchange. Also 
the reserved vacancies should be notified to the Director General of 
Employment Exchange. New Delhi who maintains a list of eligihle 
candidate!> from among Scheduled Castes/Scheduled Tribe!> on all India 
basis. 

Regarding the mention of exact nature of relaxation pcrmi~<;iblc 10 SCI 
ST candidates in the advenisement requisition to the Employmem 
Exchanges. il was stated: 

.. Atthough nature of exact relaxation I~ not mentIoned in 
the advenisemcnt/requisition to the Employmcnt Exchange!;. a 
general mention is made/about the permissible relaxation a!> per 
the Government of India Orders." 

4.7 The Conunittft repet 10 IIOk that NBCC is not mntioainJ in the 
Mlvertilemeats aivea .. * ...... newspapers and IIw requildti0n5 RDt 10 
the Employment Eds lei .. eud Dature of relautions ." .... to SC 
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a ST cadld-. ia direct recruitment. TIle ...... nMGDI for reJectioa 01 
SC/frI' ............ are aIIo DOt c:omm ....... to the ~ Employ. 
__ E ...... aps whkh Is in violation 01 lite GoHnuaeat iDItnIdioas. The 
01 .... , recommend that henceforth lite NBCC should follow the 
GoYen. e.t directives in this reprd lIIetkuIoaIIy. 

B. Reguliuistllion of NMRI CasUilII WE Workers 

4.S In regard to the regularisation of persons employed as NMRI 
Casual/WE, it was stated that for their initial induction at NMR/WE,the 
units all over India mustered the workers on the day to day' "asis. 
However, the employed workers were continued further from project to 
project tiD their regularisation. The order on reservation could not be 
enforced. On a querry as to how the Corporation would fill the backlog of 
Y8CmCieI when initial1y they have not made any re.ervationa for Scheduled 
c.aa / ScIIeduled Tribes while employiq NMR I Casual I WE, the wit-
... replied: 

"Sir, when we signed the agreement with the Union, it was based 
on number of years which they had done in a particular category." 

4.9 In regard to allowing relaxation in experience to SC/ST WE workers 
at the time of their regularisation against reserved vacancies, the Commit-
tee were informed by the representative of the Ministry as under:-

"Presently, • am in full agreement, for it is possible in order 
to fulfil the reservation policy. For the purpose of regularisation. a 
distinction is made in order to fulfil this reservation policy. This is 
an issue on which our Ministry alone will not be able to take a 
decision." 

It .aa pointed out that the agreement with the union cannot override 
the raervation policy framed under the Constitution. At the same time the 
Committee desir.ed to know as to how the Corporation proposed to wipe 
out the backlog in a time bound manner, the witness submitted: 

"We are making concerted efforts to wipe out the backlog. We 
are also taking people according to the vacancies and there. we are 
living full thrust to wipe out the backlog and that will continue." 

10 this context the representative of National Buildings Construction 
Corporation Ltd. assured the Committee as under: 

... would like to reiterate that the directives that are there, 
are over-riding and they take precedence on all the other issues. 
So, in our regularisation, we will take that into vic:w. We will try 
to wipe out the backlog in this process of regularisation. If there is 
any further generation of bactiD&, wbidl we win come to know by 
the ISth of March, we win take IIc:tioB on that too." 

4.10 Duriaa the course of the evidence. the Committee were informed 
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thai 1138 WE employees were repIariIed ad out of theIe, records of 420 
employees oouId be reviewed. Out of theIe 420 worken there were 60 
Scheduled Castes/9cbeduled Tribes employees. 

4.11 1be Committee desired to know the number of Scheduled Castes 
and Scheduled rribes (separately) UI10IIJ 1130 penons and category of 
poIt in wbich tbey bad been regu1arised. Sut.qucntly the Committee have 
been informed that out of the 1138 employees rquJariIe, in fact orders for 
regularisation of 1080 employees have 10 far been iIIued and the rem~nin~ 
...... baw yet to IUbmit tIIeir cIcnmeaII lor r ............. wIIicb ·wouId of 
ooune, be done w.e.!. 2.4.91 atter varifyiog tbeir documents. About 8$0 
WEI workers are proposed to be regularised in due course on completion 
of the required length of service. as per the agreement with the unions and 
the status of the SC/ST candidates would onl'y be known on their 
furnishing documents at the time of their regularisation. Out of these lOll). 
it is seen from the records furnished by them that 171 persons are 
Scheduled Castes and 8 persons are Scheduled Tribes. However. Only 116 
SC and 6 ST have furnished their requisite SC/ST certificates. which are 
also being verifie\t from the original certificates. 55 SC and 2 ST candidates 
bave not so far furnished the proof of their claiming SCIST status and they 
have been a.o;ked to furnish the certificates from the concerned Districl 
Authorities for proper verification. 

The category of posts in which these SC/ST Employees (Category-wise) 
regularised w.e.f. 2.4.90 & 2.4.91 is as undcr:-

sa. No. 

G ... , 
1. .., .... 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

\0. 
11. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 

Catepry 

·c· 
WorkS Supervisor Gd (C) 
~ Gr.II(C) 
~~ Gr.lll (C) 

Operator (Earth Moving) Gr.1 
General Oerk Gr.1I 
Store Keeper Gr.1I 
Mecbanic Gr.l (Special) 
~ Gr.l 

Driver Gr.l 
Dri.ver Gr. II 
Electrician Gr.1I 
Crane Operator Gr. I 
Static Plant Operator Gr. 
~ Gr.1I 
~ Gr.m 

Plumber 
Plumber Gr. II 
Mason Gr.1I 
Carpenter Gr. II 

SC ST 
------------

2 
H 
3 
I 
4 
I 

4 
1 
1 
2 

12 
5 

9 
3 

----------------------------------------------
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- 51. No. Cateaory 

Group 'C' 

20. Welder Gr.1l 
21. Fitter Gr.1l 
22. Barrbeoder Gr.ll 
23. ~()- Gr. III 
24. Technician Gr.1II 
25. Technician (Bandhani) 

GROUP '0' 
1. Security Guard 
2. Peon 
3. Helper (E It M) 
4. Helper 
5. Sweeper 

Grant total of Group 'C' and '0' 

sc 
• 

1 
1 

2 
3 
I 

69 

40 
16 
4 

34 
R 

102 

71 

Sf 

1 

3 

2 

1 
2 

5 

8 

4.12 Th~ (:ommittft not~ that in NBCC the secoad c ....... '" nrraft 
........ _ die direct recndbDeDt, ............... fII .-- .... 
N ' ' __ .. I c-.l1 Work Eat.tV tn_t, .... die CIII r' liM fII 
the pracribed years of continuous !lervice as per tbr settlemeDt ~ 
with the unions. The Committft aIsq find tbat out of a total '" 1_ (1138 
requlariled and 8S8 to be regularised) casaaI Iabouren/WEs. Illl ~ 
ban been rep •• rised in which the number of SCs and S .... are .. n .... 8 
respectively wherellS as per prescribed quota their number should haft ..... 
• pproJlimately 114 and 78 rapedively. It has been further slaW dial 151 
persons are yet to be regulariled. The Committee .................... die 
tbne of regularDing remainllll 8S8 casaaI labourers drorts .. y be .... to 
repIarise tile required percentaae of Scheduled Castes/Sdleduled TrMIa. 
At tile same tiaK they would lik~ the ........ maIIt 10 IIIIIke drort .... 
recruitilll casual Iabouren to recruH penons fram SCaI S'h, ...... tile 
pracribed reservation percentage as far as pncticatiIe. 
C. Rt'cruitment BOIIrdsl Selection Committee I DPCs 

4.13 From the material furnished to the Committee. it has been clarified 
that the composition of the Recruitment Board I OPes differs for different 
posts carrying different scales of pay. Further _ Se/ST member is 
generally associated with each of the Recuritment Board I OPes. 

When the Committee desired to know the status of the SC/ST member 
included in the Recruitment Boards/OPCs and whether he was at par with 
the other members of the Boards/Committees, it was stated tbat the status 
of the SCI ST members of the interview board depended on the grade of 
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the post to be filled up. Normally. SC/ST member.; should be at least one 
level hiJher than the post to be filled up. 

As per BPE Broachure. the Depanmental Promotion Committee. 
Selection Boards or Rc:cruiting Authorities, are generally constituted with 
the dcputmental officer.; of appropriate status and background keeping in 
VIeW the nature of the post I posts for which recruitment/promotion is to be 
made. It bas been further stated that the Public Enterprises should include 
invariably a Scheduled Caste/Scheduled Tribe officer while constituting the 
Departmental promotion Selection Boards etc. for the recruitment/promo-
tion to posts/services under t,hem. 

4.15 'I1Ie C~ ... tIIat • aIeIDber beIM&iw& 10 SC 1ST OM IneI 
......... ~ .... 10 be ...... II .... ys iDduded iD all ~ ~t 
~/DPL TIle C he... !.d.... tile ..... fII SC/ST 
.... ber ......... r.., be ca........ with otber ..... ben 01 the 
Ita:a M !.t a-./Sdu .... C....ttteesIDPCs. 
D. Posting AbrotUl 

4.16 The statement given below shows the number of officer.; posted 
abroad and number of Scheduled Castes and Scheduled Tribes among 
them: -----------------------.-._-----
Yeu 

191r7 
1\J811 
1989 

--_. 

No. of officen posIed 
abroad 

15 
06 
24 

45 

, 
4 

No. of po5led 
S(, ST 

When asked about the posts for which posting IS done ahroad an 
National Buildings Construction Company Ltd .• and for which reservation 
order.; do not apply. it was clarified in the Material furnished to the 
Committee that a1thopgh there is no reservations order.; for Scheduled 
{"..asIe/Scheduled Tribe candidates for overSeas posting. but due wClghtage 
is given to SC I ST candidate if tbey fulfill the job-requirement. 

The reasons for low representations of Scheduled Castes/Scheduled 
Tribes for their projects abroad is stated to be:--

~Lesser response of option from existmg officers." 
It was funher stated that in order to improve the representation of 

Scheduled ea. .. tes and Scheduled Tribes in NBCC for foreign postinglo 
specific options were also inVited. 

4.11 TIle CoauaiUft 8ft unIIappy to note that out 01 4S oIIktn wbo ban 
................ dari.a& 1917 10 ."', there aft oaIy 4 (9.00%) sea Mel 
I (1.12%) ST •• 'Bey Weft iaI ........ dud aItboup dIere II 110 n.nllliollll 
... Set • 'td c.u./ScheduIed T ...... for OYenrai poaiDa, due w ...... 
... aha by NBCC 10 SC 1ST c:udId.es If they fuIIIIl tile job ncpIft.. 
...... TIle C_Mt.ee desire dud caatUlllOUS efforts ....... be ..... to 
I I ute tile "¥pi I .. tioa f1I Sdledllied Cates/SdledIiled Tribes ia dw 
t.reIp. p' p. 



CIIAPI'EIl v 
MEASURES TO IMPROVE RESERVATIONS 

A. R~liu:ations I Conceuions 

5.1 As regards the relaxation given to the Scheduled Castes & Scheduled 
Tribes in general for aU cl8SleS of employment. the witness informed 
during evidence as follows: 

"In advertisements, we are giving relaxation in terms of age. We 
are allowing them about five to seven years higher than the normal 
age required for a particular post. Then. when we do the 
sbortliItiD& evaluation, we are taking their level of qualification at a 
lower level. Normally, for engineefli. we take 60 per cent but for 
Scheduled Castes/Scheduled Tribes. we are taking at 50 per cent. 
i.e. ten per cent less than othen. Again. during interview, we take 
their interviews in a relued manner; of course. by the same Board 
in which we have a httle more accommodation for them. Now, in 
the I.aIerYiew Board, we haft always a member from SCs I STs who 
is one step higher than the post advertised or interviewed for. We 
take tbat inember from within our CompanY'or from the sister 
concerns." 

He added: 

"We have minimum requirement of service. But for Scheduled 
Castes and Scheduled Tribes, we will take people with lesser 
experience ... 

5.2 During the course of the evidence, in order to make good the 
shortfall/backlog, the Committee desired to know tbe views of the 
management 00 the sugestion of completely dispensing with the require-
ment of experience for Scheduled Caste/Scheduled Tribe fresh graduate. 
enpneen who could be selected, appointed and imparted in-service 
training. The representative of the Ministry stated as under: 

"This should surely be done. But it will differ from post to post". 

5.l TIle eoa..Itter ren • • ...... tile lime f1I recndtmeat .. pre-
~ f1I uperieMe ......... be 11'1,1.1' with fOl' SC/ST CII .......... 
,.,. ................. tD tripe .. die ~ f1I SCa ..... ST. aad .. 
SC/ST c. ......... _ ................... be ......... ...... Ye lnIIIiDI ... 
....... 10 ........ "'. e. 
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B. ",..,.". .1'NiIIiIrI MIl ~ 

'.4 The number of officen "" .. "" ScbeduIed CaItea IDCI ScbeduIod 
" Tribes IpOIIIIOI'ed for institutioaal tniaiap aDd acmjo8n durina the ~ 
\ 1987-88 to 1991~92 (upto December 91) Me 81 UDder: ------

Year TOIIII No'. of oa-. sea m 

1917'- 538 66 1 
1-" 570 29 4 
1919-90 519 39 2 
1990-91 410 50 2 
1991-92 271 15 1 

(April 91 to Dec. 91) 2378 219 10 

9.21% 0.42% 

5.5 During the evidence when the Committees desired to know wbether 
there was aay policy of giving in-scrvice training to SC/ST incumbants 
and wbether the Corporation is implementing that policy tbe witness 
replied: 

"Sir. we are giving in-service training to our araduate engineen 
and manalement trainees for all the categories, including 
Scheduled Castes/Scheduled Tribes. Of c:oune, we aJ:e DOt havinl 
a separate training policy only for Scheduled Castes/Scheduled 
Tribes we are having traioinl prosramme for all tbe employees." 

S.6 TIle c-un ......... .,.. ......... 91'7" ... ".-92 (apto .,......, 
.".) 81 _, 81 D7I ..... 118ft beea ~ ,. ~ 
II I I I I ' ... 1M....... S "DB at So-, -., ... CasIas I I .... h • 
....... II ..., 21t (9.12"') .. I. (I.G"') ' ........ ...,. TIle CI 'UN 
........... NBCC Mft ............ 1In'k:e tnJUiiI ....... 1.1., far 
SCI/ST •• TIle CMwWee ..... like tile meo II .... at NBCC to ..... 
.... ..-e SC/ST ...... ,.. far ..... 1 ....... 1nIDIDI/ ........ to .. bit 
.... to c-. lip to tile ....... at .... CMd ...... . 

C. Pn-Promotion TNining 

5.7 When asked about the c:onsiderations given to Scheduled Castell 
Scheduled Tribes for in-scrvice/pre-promotion training, it was ttlted: 

"The instructions of Government with reprd to services and 
promotion matten pertaining to Scheduled Caste/Scheduled Tribe 
employees are fuDy c:omplied with. In an tbe trainina proarunmes 
including in house and organised by external iDllitutionl adequate 
number of SC/ST employees of the Corporation are included. 
Exclusive training proarammes for Sdleduled Castes/Scheduled 
Tribes employees are also heing orpnised." 
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.s 8 When the Committee sugestcd that with a view to im~ve their ef&aenc:y and to make them fit for promotion the ~tiOD ~ould 
prcMdc tniDiDg to Scheduled Castes I Scheduled Tnbes, the Witness 

.maitted: 

"Well. that sort of training we have not given. We haye given only 
general training." 

5.9 On the IUgestioas 01 the Committee repnUaa Impartinl of pre-
promotion .......... to the SC 1ST employees to Improve their ellldency and 
to make them lit for promotion, the Chairman 01 the NBCC admitted that 
such type 01 tr..... w. not belnl imparted exclusively to SC 1ST 
employees. The C ...... ttee, keepial in view 01 the hqe sbortfall both In 
promotion and ncruItment, feel that the SC I ST elDpIoyees spedaUy STs 
need intensive tnlaiD& to brilll theal at par with the oilier candidates and , 
recommend NBCC to orpaise pre-promotion tr ........ pnlll'llnunes for SC 
&: ST. employees ac:cordIJIIIy. 

s,,10 Froin tile statement of year-wise recruitment/promotion and track-
log vacancies of Scheduled Castes/Scheduled Tribes it is found that large 
number of vacancies remained unfilled due to non-availability of suitable 
SC/ST candidates. 

5.11 In this context the Committee desired to know whether advance 
manpower, say for next 5 years or so, and giving necessary publicity about 
the manpowe, requirement at national/regional level, would improve the 
position. It was submitted: 

"Our programme for induction of new hands is reviewed periodi-
cally at short periods. depending on fresh work loan and closing 
projects. Therefore. it is not possible to make long term manpower 
induction planning at a single point of time." 

5.12 The Conunittee ..... from the 29tII and 30th Ana ... Report 
I"fIPIdlYely for the yean • ...., ...... 989-" 01 NadoaaI BaUd", 
COBItrlldion C~u. ' .......... dud ......... the C .... a1iuu IadUltry 
doll DOt lead ..... for a .,..-'It .......-er ........ ¥lew 01 Its 
peedar MbIre ., ....... IMIt .. 1M __ the ~ .... beeD 
-.ceIIfaI AD .................. .....,ower .............. 8CCOUId 
1M rubin .-.. ...... n. C....mee deIire tile ............... IhouId 



29 

.. ...... ... ..... I' fII 8Ca1 S'I'I • I. ,. ..... Inde will, .. 
___ ...... be ..... 1_ .... timely _,dIaIa .... ncnd--.a. 

NEW DEua: 
April 24, 1992 

VaisakhtJ 4, 1914 (S) 

K. PRADHANI 
C/vIimtM, 

Commin« on the We/f,," of 
Scheduled ClUtes and 
~d Trlba. 



ApPENDIX 
(VUlt' para 4 of Introduction) 

S"".",." 0/ COIIC_Ion.r / RecoIPIIfWlItltIIion.r COIIItIIIwtl in 1M Report 

Sl. Reference 
No. to para 

No. in the 
Report 

1 2 

1 1.10 

2 2.6 

Summary of Conclusions/Recommendations 

3 

The Committee regret to note that inspite of their 
repeated recommendations for inclusion of atleast one 
SC/ST Director in the Board of Directors of all the 
public undertakings, none of .the Directors in the Board 
of Directon of NBCC belonp to SC/ST. They also 
note that neither the Manaaemcnt of NBCC nor the 
Government ever suggested the name of any SC/ST 
candidate for inclusion in the Board of Directors. The 
Committee find that at present there is no non-official 
Director on the Board of NBCC. The Committee 
recommend that atleast one SC/ST penon, official or 
non-official. should invariably be appointed as Director 
on the Board of Directon of NBCC to look after inter 
tllill the interests of Scheduled Cutes and Scheduled 
Tribes. 

The Committee note that the Director (Administra-
tion and Coordination) who is incharle of the SC/ST 
Ceo and is also responsible for Iookinl after the 
reservation has never visited NBCC offices with a view 
to inspect fOIIen and other documents relating to 
implementation of reservation orden. The Committee 
recommend that the Director (Administration and 
Coordination) who is Iookiq aller the reservation work 
should re .... arly vilit offkleI of NBCC and periodically 
check the maten to eDIW'e strict compliance of reserva-
doll orden. Furtber SC/ST ceU may be put under the 
.... of one Officer adillively for the purpose to 
look after properly to the fuadionina of the CeO. 

30 
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3. 2.14 

4. 2.15 

5 2.17 

31 

3 

The Committee note that consequent upon the volun-
tary retirement of Chief Manager (Personnel) from 
the Head Office, the Director (Projects) in NBCC is 
temporarily functioning as Uaison Officer in the Corpo-
rate Office and no liaison officer has been appointed 
nor SC/ST Cell has' been set up at tbe zonal offices 
probably on the ground that the recruitment and pr0-
motion of NBeC is centralised. Since one of the 
functions of the Uaison Officer SC/ST Cell is to look 
into the grievances of SCIST employees and their 
prompt d,isposai, the Committee ~esire t~a~ some senior 
officers ID the zonal offices may be appointed to 
function as Uaison Officers and they may be provided 
with one or two asSistants to help them in the discharge 
of their duties. The officers so appointed/nominated 
may be given due training on reservation rules so as to 
enable them to observe reservation orders, as per 
Government directives. 

The Committee note with surprise that NBCC pro-
vide 1~% reservation for SCs and 7112% for STs 
for recruitment in all groups of its services and maintain 
40 point roster. No recruitment even for groups C and 
D is made on regional basis nor regional percentage on 
reservation is provided for these groups. The Commit-
tee recommend that, even if the recruitment for group 
C and D posts is centralised, such recruitment for group 
C and D posis should be made from different regions 
following 100 point roster as provided in the reservation 
rules. 

The Committee find that a Central Grievance Com-
mittee, comprising senior officers (including one SC/ST 
representative) and Group General Manager as its 
Otairman, look ioto the grievances of all the employees 
including Scheduled Castes and Scheduled Tribes. The 
grievances of SCs and STs are also being looked into by 
SC/ST Cell attached to Personnel Division. However, 
no separate records are maintained in respect of 
grievances of SC/ST employees received in Personnel 
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6 3.11 

7 3.12 

32 

3 

Division and these grievances are dealt with in the 
respective personal files and disposed of within 2 to 4 
months. The Committee were informed that only 7 
complaints from SC/ST employees had been received in 
the Grievances Cell during the last 3 years. The 
Committee get an impression that all the complaints 
from SCs/STs are not being taken note of for proper 
and speedy action and recommend that a separate 
grievance register showing the records of the complaints 
of SCI ST employees together with their disposal should 
be maintained. They also suggest that publicity be given 
about this arrangement amongst SC/ST employees 
through their Association. 

The Committee note that BPE issued its first direc-
tives regarding reservation in posts/services for SCs/STs 
on 18.9.1969 whereas NBCC Board decided to comply 
with the instructions of the Government at its meeting 
on 31.12.1970 and started implementation of the reser-
vation orders from 1.2.1971. Thus the Ministry of 
Urban Development had not ensured the implementa-
tion of reservation orders in NBCC promptly. 

The Committee find from the staff strength of NBCC 
as on 1.1.92 that there .is a shortfall in reservation for 
SCs/STs in almost all categories of posts viz. in Group 
'A' 6.34% for SCs and 6.72% for STs, in Group 'B' 
1.13% for sea and 6.S7% for STa, in Group 'C' S.72% 
for SoTs and in Group '0' 2.1I6% for SCS and )',.74% for 
STs: It also appears· that the shortfall has been calcu-
lated following their recruitment percentage which may 
not give a correct picture of shortfall as the shortfall has 
to be obtained or calculated from the roster points filled 
up by recruitment as well as by promotion. In the 
opinion of the Committee shortfall position of staff 
strength in NBCC need review/revision and they would 
like the Corporation to take suitable steps in this 
direction in consulation with the Department of Person-
nel and Training/National Commission for Scheduled 
Castes and Scheduled Tribes. 

Non-availability of SCs and STs which has been 
advanced as the reason for shortfall in all the cate-
gories of services in NBCC is not convincing as will be 
seen from the results of special recruitment drives 
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9 3.17 

10 3.18 

11 3.24 
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undertaken during 1989 to 1991 when as may as 41 SCs 
candidates could be selected against the vacancies of 68. 
The Committee, recommend that in order to wipe out 
the existinl shortfall in all categories of posts especially 
of STs within a stipulated period. NBCC should 
immediately resort to further special recruitment drives 
through its regional offices. They also desire implemen-
tation of the s'WIestion made by the Commissioner for 
SCs and STs to work out special schemes to induct STs 
as trainees at different levels for their regularisation in 
due course. The Committee would like to ~ apprised 
of the steps taken to wipe out the shortfall for STs in 
the services of NBCC within six months. 

The Committee find that the seeking of expost-facto 
approval for dereservation of 17 and 5 vacancies 
respectively on 29.12.1989 and 21.6.1990 from NBCC 
Board of Directors is not in accordance with the BPE 
directives which provide that before any reserved vac-
ancy is dereserved and filled up by a general candidate. 
the prior approval of the Board of Directors for Group 
'A' and 'B' posts and that of the Managing Director for 
Group 'C' and 'D' posts should be obtained. They 
desire the management of NBCC to follow the grovern-
ment instructions in regard to dereservation of vacancies 
scrupulously in future. 

The Committee further note that the ban on de reser-
vation came into force with effect from 1.4. 19H9. 
However. the offers of appointment in respect of three 
posts, i.e. for pusts at serial numbers 20 to 22. were 
issued on 20 and 26 April. 1989. The Committee are. 
therefore. not convinced with the explanation that the 
review of the decision taken by the Board in respect of 
these three vacancies, which were filled after 1.4.1989 
and before the receipt of the orders was not called for 
and they desire the Board to review the decision afresh. 

The Committee find from the statement of promo-
tions given during the years 19H9 to 1991 that in 1989 
SC employees in all categoric!> excepting in Group 'D' 
got promotion as per their prescribed percentage or 
more; during 1990 percentage of SC employees gol 
promotion in Group A came down to 11.94% and 
during 1991 SC t'm"loyeel> got promotion less than their 
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prescribed percentage i.e. 10.94 for Group 'A'. 8.96 for 
Group 'B' and 13.64 for Group '0'. As regards promo-
tion of STs in all categories and during all these years 
the position is far from satisfactory. Ou.ring 1989 in 
Group '0'; in Groups 'A', 'C' and '0' during 1990; and 
in Groups 'A' and '0' in 1991 no ST employees could 
be promoted. The Committee urge that immediate steps 
should be taken to promote required number of SCs 
and STs in different categories of posts in NBCC, if-
required by giving further relaxations or by resorting to 
direct recruitment wherever permissible. 

The Committee regret to note that NBCC is not 
mentioning in the advertisements given in the leading 
newspapers and the requistitions sent to the Employ-
ment Exchanges the exact nature of relaxations avail-
able to SC & ST candidates in direct recruitment. The 
specific reasons for rejection of SC I ST candidates are 
also not communicated to the sponsoring Employment 
Exchanges which is in violation of the Government 
instructiolts. The Committee, recommend that hence-
forth the NBCC should follow the Government direc-
tives in this regard meticulously. 

The Committee note that in NBCC the second channel 
of recruitment other than the direct recruitment, 
is regularisalion of persons from Nominal muster RollI 
Casual I Work Establishments. after the completion of 
the prescribed years of continuous service as per the 
settlement reached with the unions. The Committee also 
find that out of a total of 1988 (1138 regularised and 850 
to be regularised) casual labourers/WEs. 1138 persons 
have been regularised in which the number of SCs and 
STs are 171 and 8 respectively whereas as per pre-
scribed quota their number should have been approxi-
mately 184 and 78 respectively. It has been further 
stated that 850 persons are yet to be reptarised. The 
Committee -recommend that at the time of regularising 
remaining 850 casual labourers efforts may be made to 
regularise the required percentale of Scheduled Castesl 
Scheduled Tribes. At the same time they would like the 
management to make effort while recruiting casual 
labourers to r"ruit persons f~9m SCs/STs following the 
prescribed reservation percentage as far as practicable. 
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The Committee note that a member belonging to SC I 
ST one level higher than the post to be filled up 
is always included in all the Recruitment Boards/OPCs. 
The Committee recommend that the status of SC/ST 
member should generally he comparable with other 
members of the Recruitment Boards/Selection Commit-
tees/OPCs. 

The Committee are unhappy to note that out of 45 
officers who have been posted abroad during 1981 
to 1989, there are only 4(9.00%) SCs and 1(2.22%) 
STs. They were informed that although there ill no 
reservations for Scheduled Castes/Scheduled Tribes for 
oberseas posting, due weightage was given by NBCC to 
SC/ST candidates if they fulfil the job requirements. 
The Committee desire that continuous effons should be 
made to improve the representation of Scheduled Cas-
tes/Scheduled Tribes in the foreign postings. 

The Committee recommend that at the time of 
recruitment the pre-condition of experience should 
be dispensed with for SC/ST candidates as far as 
possible with a view to wipe (jut the backlog of SCs and 
STs and the SC/ST candidates so appointed should be 
impaned intensive training, as agreed to during evi-
dence. 

The Committee find that during 1987-88 to 1991-92 
(upto December, 1991) as many as 2378 officers have 
been sponsored for illltitutional trainings/seminars but 
the representation of Scheduled Castes/Scheduled 
Tribes is only 219 (9.12%)'and 1U(O.42%) respectively. 
The Committee also note that NBCC have no separate 
in-service training arrangement for SCs/STs. The Com-
minee would like the management of NBCC to nomi-
nate more SC/ST employees for institutional training/ 
seminars to enable them to come up to the standards of 
other candidates. 

On the suggestions of the Committee re~arding 
imparting of pre-promotion training to the SC/ST 
employees to improve their efficiency and to make them 
fit for promotion. the Chairman of the NBCC admitted 
that such type of training was not being imparted 
exclusively to SC I ST employees. The Committee keep-
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ins in view of the huae IbortfaU both in promotion and ,. 
recruitmeat, feel that the SC/ST employees specially 
STs need intensive training to brilll them at par with 
the other candidates and recommend NBCC to organise 
pre-promotion training programmes for SC & ST 
employees accordingly. 

The Committee note from the 29th and 30th Annual 
Report respectively for the years 1988-89 and 1989-90 
of National Buildings Construction Corporation Umited 
that although the Construction Industry does not lend 
iteself for a systematic manpower planning in view of its 
peculiar nature of working but all the same the Corpo-
ration has been successful in formulating annual man-
poWer plan after taking into account the future uneer-
lainties. The Committee desire the manpower plan 
should also include the requirement of SCISTs categ-
ory-wise .aad trade-wise, and measures should be taken 
for their timely selection and recruitment. 
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